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rde. dated 24.12,2003 

Heard Shri C .A0Rao, the learned counsel appearing 

for the applicant and Shri B.Dash, learned Addl.Standjng 

Counsel appearing On behalf of the Respondent NOS. 1 and 2. 	: 

pp1;1cnt (hri P.KNayak) a afai.wala;having 

faced an order of transfer from A.R.C. Charbatia to A.R.C.., 

New Delhi; filed this Original Application challenging the 

said order of transfer, in this Original Application ur.er  

3ction 19 of the A.T.t, 1985. A counter has been filed 

the said Respondent NOB, 1 and 2 contesting the case of 

the applicnt. 

This matter remained part-heard on last 25.11.2003. 1 
In course of hearing of this caseto-day, the learned Addl. 

through 
Stancung,4iisc .Application No.1083/03 has prothed a copy 

of letter No.OA/418/2002-29112 of the Assistant Director( 

of Aviation Research Cexitre, Charbatia dated 1.2.2003(alL;n 

with a Cpy of enclosure)to show that the cornpetnt 

thoritieKvide their order No.ARC/Genl./46/2002 dt:d 

2.4.20U2have 1ready cancelled the impugned order of 

ansfer. In the said premises, 

4ht 	bhing survives,in this application,more for bring 

adjudicated arjd1 in the citntnces, this O.A. is dismissrd 

for having becne infructuous, 
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